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CLARIFICATIONS ON STATEMENT
BY MINISTER

Situation caused by Drought in Orissa

SHRI SANATAN BISI (Orrisa): Mr.
Vice-Chairman, Sir, this is a very serious
matter. We have, in fact, demanded that we
should have a short-duration discussion on
this matter. But it has not been had. I can
only request that on the statement given by
Shri Chaturanan Mishra, we may be given
some more time. Whatever I speak will be
to the point. I will only seek clarifications
from the hon. Minister.

First of all, I thank the hon. Prime
Minister as well as the hon. Agriculture
Minsiter. Both of them have visited our
State in time. They have seen the drought-
affected areas. Shri Chaturanan Mishraji
had a Press Conference. He had gone to
Bolangir. He had held discussions with the
Collector, with the Government officials
and with the political people. I will only
seek clarifications on that account.

So far as the statement is concerned, it is
very welcome. In his statement, he has
clearly stated, "I assure the state
Government that all possible assistance
will be provided to the State to tackle the
situation". Our Prime Minister has already
stated that there shall be no difficulties for
the purpose of releasing the fund. So far as
the white paper on the drought situation is
concerned, in the white paper, the
Government of Orissa has clearly stated
that there was scantier rainfall. It was
known quite earlier. It was also discussed
in the Assembly, it was stated that there
was 'gaza marudi' in the months of June
and July. There was scantier rainfall. It was
mentioned in the white paper. It was known
much earlier in the months of June and July
that there would be a drought in the State.

'Secondly, as per the report of the
Minister of Welfare, the undivided district
consisting of the three districts of
Kalahandi, Bolangir and Koraput has been
identified as a 'starvation-death

pocket'. In such a situation, it is the duty of
the State Government to have a very good
public distribution system, a very good
drinking water system, self-employment
programmes and essential medicines. After
all these things, I have given a
memorandum to our hon. Prime Minister
on 7.9.1996 stating that there is a drought,
that there are starvation deaths and that the
national social welfare schemes have not
been implemented. After that, our hon.
Minister of Agriculture, myself and Shri
Srikant Jena and Shri Bhakta Das visited
the State of Orissa.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Are
you putting questions or are you supple-
menting the statement? (Interruptions). 1
am sorry. As you know, the time available
is very short. You must put pointed
questions. There are 11 persons to seek
clarifications.

SHRI SANATAN BISI: Sir, unless and
until I give the back ground....

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): No.
Bisiji, you are a very experienced and old
legislator. The background has been given
by the hon. Minister.

SHRI RAM DEO BHANDARI: Sir, he
is from Orissa.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): 1
know.

SHRI SANATAN BISI: Our Agriculture
Minister, in a Press Conference in Orissa, has
clearly stated that it is a national calamity. He
has stated that there are starvation deaths.
After that statement, the State Government
countered it by stating that there was no
starvation death. So, in such a situation, what
should be the response of the Central
Government? This matter was discussed in
Lok Sabha. In the discussion that took place in
Lok Sabha, the hon. Prime Minister, while
replying to the debate, stated on 29th
November, 1996 that the *
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money is available, but the people are
going out in search of jobs, what does it
show? It shows that these money are being
spent in some other area.

I would like to make another point. Rs.
600 crores were available with the State
Government. (Interruptions)

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): You
see, a large number of people want to speak
on this issue.

SHRI SANATAN BISI: Sir, I won't take
more than two minutes. When Rs. 600
crores were available with the State
Government for this programme, why
couldn't the State Government utilise the
same? The utilisation of funds has been
poor for lack of a suitable administrative
action on the part of the State Government.
In view of this situation, the Prime Minister
has made those observations. In such a
situation when the State Government is
stating that no starvation deaths have taken
place, and the matter has been referred to
the Human Rights Commission, what
should the Central Government do?
(Interruptions) The living wages have not
been paid, a large number of people have
migrated from Orissa to other places. There
have been a number of starvation deaths.
When there is a complete breakdown of the
constitutional machinery in the State, what
should the Central Government do? I
request the Central Government to call for a
report from the Governor under article 356
of the Constitution of India.

THE VICE-CHAIRMAN (SHRI
TRILOKI = NATH CHATURVEDI):
Shrimati Jayanti Patnaik also wants to seek
clarifications. Shri V. Narayanasamy. Not
present. Shri Ananta Sethi.

SHRI ANANTA SETHI (Orissa): Sir,
this is a very serious matter and we may be
given some more time.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): You
should put question only.
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SHRI ANANTA SETHI: Sir, I will put
questions only. The hon. Minister has made
the statement on 27th November, 1996 and
we are seeking clarifications on 10th of
December, 1996. In his statement, the
Minister has mentioned that a Central team
has visited Orissa from 17th November,
1996 to 20th November, 1996 to make an
assessment of the drought situation and
recommend necessary assistance to the State
Government of Orissa. May I know whether
this team has already submitted its detailed
report? What eare the recommendations of
the Central team and what action has been
taken by the Government in that respect?
Have the Government released some funds
to tackle the situation, as was promised by
them? During the visit of the hon. Prime
Minister to the worst affected areas in the
district of Bolangir, a declaration was made
by him that Rs. 50 crores worth of
assistance would be given to the State
Government of Orissa immediately to tackle
the situation. In the statement itself, the hon.
Minister has stated that Rs. 30 crores have
been released for poverty alleviation and
employment generation purposes. I would
like to know whether a sum of Rs. 30 crores
was the normal entitlement of the State that
has gone from the Centre to the State or was
it over and above the normal entitlement
that has been given by the Centre as
assistance to the State? In addition to this,
you have given Rs. 8 crores for accelerated
rural water supply programme. I would like
to know whether you have released Rs. 30
crores out of Rs. 50 crores or whether you
are going to release Rs. 50 crores separately,
as has been promised by the hon. Prime
Minster.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): The
Minister will give the latest figures.

SHRI ANANTA SETHI: What about the
balance amount? When will it be released?
Why has it not been released till now when
the Prime Minister as well as the
Agriculture Minister have visited
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the affected areas? When the Agriculture
Minister visited that area, after making on
on-the-spot inspection, he has said that the
situation in Orissa, created by the drought,
was more serious than the Andhra cyclone.
The Agriculture Minister has himself said
it. I would like to point out that unless
somebody goes there and sees for himself
the situation that is existing there, he cannot
say as to what is going to happen in Orissa
in the coming months. The condition of the
people in the State is pitiable. So. the
assessment has to be made right now. It
would not be proper to assess the loss after
kharif harvest cutting is over. So, it has to
be assessed right now as to how much loss
has been suffered by the State of Orissa. So,
what is the assistance that the Central
Government is going to provide to the
Government of Orissa for tackling the
situation arising out of the drought?

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Thank
you, Mr. Sethi.

SHRI ANANTA SETHI: The hon.
Member, Mr. Sanatan Bisi, has pointed
out.. .{Interruptions)...

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): You
are not going to controvert...(Interrup-
tions)... No, I won't allow a discussion; I
am sorry.

SHRI ANANTA SETHI: Regarding the
Human Righs Commission, our hon.
Member has just mentioned...(Interrup-
tions)... 1 want to seek a clarification. It is
good that the Human Rights Commission is
going to Orissa to inquire into the
starvation deaths. I do not know whether
the Human Rights Commission has re-
ceived any recommendations from the
Government. I want to know whether the
Government has exhausted all its means of
inquiring into the situation or whether they
don't have faith in the Orissa Government,
as consequence they have directed the
Human Rights Commission to go and
inquire into the starvation deaths.
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I want to know from the hon. Minister how
many cases the Government has earlier
referred to the Human Rights Commission
and why they could not get concrete
information from their own investigating
agencies. They are referring the matter to
the Human Rights Commission. Sir it is
good that the Human Rights Commission is
inquiring into the matter and things will be
revealed in the days to come when the
inquiry report is made available.

SHRI RAMACHANDRAN PILLAI
(Kerala): Mr. Vice-Chairman, Sir, the
Minister has admitted the seriousness, of
the situation in Orissa. Out of 30 districts,
26 districts are affected by drought. Of
course, the neighbouring districts in
Madhya Pradesh —Bilaspur, Bastar,
Raipur~are also affected by the severe
drought. There are reports that about six
lakhs of people have migrated from the
drought-aftected districts to various other
parts of India and they are facing a lot of
difficulties; I do not want to go into the
details. There are also reports about star-
vation deaths and there are also reports and
complaints that the relief sent by the
Central Government and the relief ordered
by the State Government is not reaching the
people. Therefore, I want to know from the
hon. Minister how we in the Centre can
ensure that the relief allotted to those
particular sections of the drought-affected
people reaches them. My second question
is...(interruptions)...

SHRI ANANTA SETHI: Sir, the Gov-
ernment is ...(interruptions)...

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): You
have made your points. Let him speak.
...(interruptions)... I am not permitting you.
...(interruptions)... No debate. Let him
finish.

SHRI RAMACHANDRAN PILLAI: My
second question is this. As per the present
policy and arrangements, there are two
types of Relief Funds. One is the Calamity
Relief Fund and another is the



315 Clarifications on

National Fund for Calamity Relief. The
Calamity Relief Fund is applicable to all
States and money is allotted to all of them.
If the calamity is of a severe nature, the
State Government has to apply to the
Central Government for treating the
calamity as a calamity of severe nature and
for allocating funds to them from the
National Fund for Calamity Relief. I want
to know from the Minister whether the
State Government has applied for treating
the calamity as a calamity of severe nature
and for allocating funds to them from the
National Calamity Fund.

My third question is this. During the last
25 years felling of trees is taking place on a
large scale and private distilleries are
actually sabotaging the entire ecology and
that is also intensifying the severity of the
drought situation there. I want to know
from the hon. Minister as to how the
Government is thinking of tackling this
problem on a permanent basis. To protect
the ecology of that particular State, about
two or three years back there was a
prohibition of private distilleries. Now the
present State Government has allowed it
and on that basis felling of trees is taking
place on a large scale which is also
changing the ecology. What are the
measures which the Central Government
can take to protect the ecology and to
mitigate the adverse effects of all these
calamities? This is all that I want to submit.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Shri
Vayalar Ravi. He is not there. Shrimati
Jayanti Patnaik. Please be brief.

SHRIMATI  JAYANTI = PATNAIK
(Orissa): Sir, this is a very serious situation
and we have been allowed to seek
clarifications after so many days.Therefore,
at the outset, I want to know this. How
many days after a statement is made by the
Minister, should the clarifications take
place? I want to know this because
clarifications are given by the Ministers on
the same day when they make a statement.
Today on the shortage of
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wheat and on the rise in the price of wheat,
the Minister of Food had given a statement
and the clarifications were sought
immediately. The other day also the
Minister of External Affairs made a
statement and the clarifications were sought
immediately. As regards Andhra cyclone, it
was discussed immediately after the
incident. Now you are saying that this is a
serious situation. And you just want to go
on and finish it soon!

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Mrs.
Jayanti Patnaik,' I would like to assure you
that as far as I am concerned, I am prepared
to sit till 8 o'clock. I have to seek the
permission of the House because there are
other Members. There are three or four
important Special Mentions also. They are
also equally important. There are 14
persons to seek clarifications. That is why
you have to be brief. It is not a debate. If
you want a debate, you please request the
Chairman and I will convey the sense of the
House.

SHRIMATI JAYANTI PATNAIK: The
hon. Minister has said that this is more
serious than the cyclone ravage that
occurred in Andhra Pradesh.

THE VICE-CHAIRMAN (SHRI
TRILOKINATH CHATURVEDI): That is
why he wants to reply to the clarifications
sought by the Members. He will clarify the
position. The Minister has not been able to
clarify earlier because there were a number
of intervening things. Please go ahead and
finish it. You only seek clarifications. No
speech, please.

THE VICE-CHAIRMAN (Shri Triloki
Nath Chaturvedi): Mr. Singla is not there.
Mr. Govindram Miri.
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DR. GOPALRAO VITHALRAO PATIL
(Mabharashtra): Sir, there is no fund for
calamity relief and drought relief. In fact, it
is the Five Year Plan Fund. So, I want to
know how much amount was given to the
State Government for this calamity and
drought relief other than the amount which
was given under the JRY and many other
relief measures. This is my first question.
The State Government says that it has not
received any fund.

Secondly, all these deaths arc taken as a
blot on the administration, and, therefore,
each and every Government denies that
there are any starvation deaths. These
deaths were, in fact, due to indirect reasons,
i.e. undcr-nutrition and malnutrition. Sir, I
want to know whether the Government has
come across any cases of blindness in
children due to deficiency of vitamin-A.
Various ingredients are deficient in food
and their effects are also many. Due to
starvation, their growth is affected, eyesight
is lost and they become blind. Have you
come across any such cases due to
starvation?
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Thirdly, there was apathy on the part of
the Government of Orissa because the fact
that there was failure of monsoon and a
large tracts of land in the State was affected by
drought was known in July or August. But,
the State Government was not at all active
till it was gheraced and a dharna was
organised outside the State Assembly. Only
then the State Government woke up. Even
today, I would like to know how many
emergency centres has the Government
opened there and whether they arc adequate
to the needs of the people there.

Sir, this area is already notorious in the
whole world because the KBK —
Kalanhandi, Bolangir and Koraput — area
is always a drought-prone area. Sir, many
Prime Ministers and dignitaries visited this
area and made it a point to sec that various
poverty  alleviation  programmes  are
implemented there. They wanted to highlight
these programmes by giving some aid to
such areas, and even today one of the
places is the Bolangir district. Sir, neither
the State Government nor the Central
Government has done anything in the last
twenty years to save these three districts
from drought. I want to know what long-term
and short-term measures the Government is
going to take so that these people's miseries
arc alleviated. Sir, these are my questions.
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SHRI CHATURANAN MISHRA: Sir,
1 am not standing here to  scek
clartfications. ...(Interruptions)... 1 am
giving clarificaiions sought by Members.
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THE VICE CHAIRMAN (SANA-
TAN BISI): Thank you, Mr. Minister.
....(Interruptions).... No further clarifica-
tions. We now take up Special Mentions.
Members have been waiting for it for a
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long time. Shrimati Anandiben jethabhai
Patel. The hon. Member is not present.

Shri Lakkhiram Agarwal.

SPECIAL MENTIONS

Need to Create Separate State of Chhatlis-
garh
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